"IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL

PRINC IFAL BENTCH: NEW DELHI.

OA No. 1541/87 ®MP 1169/92 - .. Date of decision: 26.05.93

She J.S. Rana .. Applicant

. ' Versus
Union of India ' .o ReSpondents:‘
CORAM ) |

Hon'ble Jpstice SH. SeKe Dhaon,'vice Chaiman (2)
Hon'ble Sh. S.R. Adige, Member (A)

For the appiicant «o Applicant in person

Fér the rGSpondents =" «s She Me L.-Uenma, Céunsel.

J U 0 G E MmENT (Oral)

In'substénce; only one relief .is prayed fcr in this
application and that is that the order dated 25.3.87 uwhereby

the services of the petitioner uas.suSpénded be guashed.

The petltxoner appears‘ln person. He has produced
before us a photocopy of the order dated 27.1, 93 passed
by the Admlnlstrator of the Union Territory of Lakshadueep
whereby the said order of suspension has been revoked.
In view of this development, this application has become

infructuouss

‘tha pétitionen,Stateé that -in spite -af the said order
dated 27.1.93, he has not been given a posting so far.
It is implicit in the said order dated 27.1.93 that the
petitioner has been restored to his original position.
There fore, no sepgrate order of reinstatement .is required to
be passed. The %uthority concemed shall.nou act expeditiOusly

‘and pass an order of the posting of the petitioner.

Thé petitioner aiso states that no order has been
passed 'gnder Rule 5448 of the Fundamental Rules regarding
the treatment to be given to him vis—a=-vis his pay atc,'
during the period of suspension. ;Such.an order should have
been passed along with the order dated 27.1.93. In any case,

the order should have. been Rassed within a reasonable period,
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f.‘ﬁ Now such an order can not be passed, Therefore, it shall be
deemed that the petiticner is entitled to receive hisléhti;e
emoluments during the period of suspension. He shall bé- also

entitled to all the increments which he would have

received but for the order of suspension.

with these, directions, the application is disposed of

finally. No order as to costss

A copy of this order pe given to the applicant as

soon as possible,
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( S.Re Adige ) . ( S.K. Dhaon )
Member (A) . vice Chaimman (3J)




